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SHRI GODEY MURAHARI (Uttar 
Pradesh) : Sir, I take it that you have re-
primanded Mr. Ghosh for the allegations tliat 
he has made and in view of your reprimand, if 
you think it proper, it may not go to the 
Privileges Committee. Otherwise it is a fit 
case to be sent. 

SHRI DAHYABHAI V. PATEL : Sir, the 
practice in the House of Commons is that the 
Speaker reprimands the Member who does 
something like this. He goes on doing it 
repeatedly. It is not once: he is doing it 
repeatedly. 

MR. DEPUTY CHAIRMAN : I have 
already  said  what  I  have   to say. 

SHRI DAHYABHAI V. PATEL :  Even 
now he is unrepentemt. I would request you 
io send it to the Privileges Committee. He is 
defying your authority, he is defying tlie 
authority of the House. It should go to the 
Privileges Committee. (Interruption  by Shri 
Shed Bhadra  Yajee) 

MR.   DEPUTY    CHAIRMAN   :     Not 
necessary. 

SHRI DAHYABHAI V. PATEL : Birds 
of the same feather would naturally want it to 
be closed. 

SHRI KRISHAN KANT (Haryana) : The 
ruling of the Deputy Chairman is final. 

THE HARYANA AND PUNJAB AGRI-
CULTURAL UNIVERSITIES BILL, 1970. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHEB 
SHINDE)  : Sir, I beg to move : 

"That the Bill to provide for the esta-
blishment of two independent Agricultural 
Universities in place of the Punjab Agri-
cultural University constituted by the 
Punjab Agricultural University Act, 1961, 
and for matters consequential on or con-
nected with, the establishment of those 
independent Agricultural Universities, as 
passed by the Lok Sabha, be taken into 
consideration." 

Sir, it is well-known that formerly the 
States of Punjab and    Haryana   were one 

State and naturally when these two territories 
constituted one State, there wis one Agri-
cultural University in Punjab. This University, 
as already mentioned, was established in the 
year 1961. And so long as the two areas were 
one, there was no difficulty whatsoever. I will 
not go into the details of the bifurcation. In the 
bifurcation naturally some areas went to 
Himachal Pradesh. Now, when there was a 
common, University serving these two States 
plus there was one more campus under this 
University in Himachal Pradesh, some 
difficulties arose in the day-to-day 
administration later on. It is also the 
Government of India's policy that each State 
should have one independent Agricultural 
University. As honourable Members are well 
aware, the Agricultural Universities in this 
country arc playing a very important role in 
the development of agriculture. These 
Agricultural Universities provide research, 
extension and education, and they are well-
coordinated, integrated, units. Therefore, these 
Universities are proving to be very successful 
for the development of agriculture. Naturally 
when Punjab and Haryana were separated, 
there was an urge in Haryana that they should 
also have a separate University. And the 
Government of India, of course, never came in 
their way in the normal course of things. But 
tension developed in this University and even 
the normal academic life was adversely 
affected. So, it was in the interests of both 
Punjab and Haryana that they should have one 
independent Agricultural University each. 
Therefore, the Indian Council of Agricultural 
Research ard the Government of India felt that 
this University should be bifurcated. This was 
a legal issue because the jurisdiction of this 
University spread not only to Punjab and 
Haryana but also to a part of Himachal 
Pradesh. So, the technical point was as to who 
should be competent to enact such law. 
Normally the enactment of agricultural uni-
versities is fully within the competence of the 
State Legislature. If any State wants to 
establish an agricultural university, the Sttte 
Legislature has to pass an enactment to that 
effect. But in the case of Punjab and Haryana 
naturally as the matter concerned both the 
States, no State was competent to enact a law. 
So, we were advised that if both the 
Legislatures passed a Resolution that 
Parliament shouJd *nac( such law, Parliament 
would be competent to pass 
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a legislation. Therefore, both the State 
aires, the Legislature of Punjab and 
the Legislature of Haryana, passed a Reso 
lution tha-t Parliament should enact such 
law. Therefore, Parliament was empower 
ed by both the Legislatures to enact such 
law. And I have now come before this 
House with that legislation and I 
do not think there should be any contro 
versy in passing this because this is a 
most non-controversial Bill and it is also 
consistent with the urges of the Haryana 
people. Sir, in certain quarters a fear or a 
doubt is expressed as to what is going to 
happen to the Palampur Campus in, Hima 
chal Pradesh which was also under the 
Punjab Agricultural University. Even for 
that, if honourable Members look into the 
ins of the Bill carefully, it is very 
clear by implication that the Government 
of India has accepted the position that 
Himachal Pradesh also should have an 
independent Agriculture University, 
whether it should function as an independent 
agricultural university, or. Himachal Pradesh 
being a small State, from the point of view of 
economics, it should be a part of the existing 
University with some autonomous status as far 
as the agricultural aspect is concerned, these 
are matters under consideration. But we have 
broadly conceded this position. And I learnt 
that Himachal Pradesh Government itself is 
expected to enact a legislation for having a 
separate University for that State. We will not 
come in their way. We would like to 
encourage the Himachal Pradesh Government 
to have its own autonomous body to take care 
of the agricultural education of Himachal 
Pradesh. 

Sir, in the Bill there are certain provisions 
as to how the board should be constituted. 
Perhaps some honourable Members may have 
some reservations as to why there are some 
particular provisions. Here I would like to 
explain that these boards have to be 
constituted on the advice of the respective 
State Governments. For instance, we 
consulted Punjab as to how its board should 
be constituted and on the basis of their advice, 
this provision has been included in, this Bill. 
Similarly, in the case of Haryana we consulted 
the Haryana Government and on the basis of 
their advice the provision regarding the 
constitution of a board for Haryana has been 
put in this legislation.   All the impor- 

tant provisions of this Bill have been drafted 
in, consultation with the State Governments 
and this being naturally a subject falling 
within the purview of the State Governments 
in the normal course of things we will not 
come in their way. 

As for the division of assets and liabilities, 
they have been divided on the basis of certain 
principles. For instance, in the case of Punjab 
and Haryana, when they were bifurcated, they 
were bifurcated naturally on the basis of the 
population, the number of blocks, the area 
under cultivation etc. and the ratio came to 
about 60 : 40. The same principle is being 
followed in this also. 

Therefore, Sir, this is the least-controversial 
Bill and this is a very desirable Bill. I expect 
that all honourable Members will extend their 
unanimous support to this Bill. 

The question was proposed. 
SHRI MOHAN LAL GAUTAM (Uttar 

Pradesh) : Mr. Deputy Chairman, Sir, I rise to 
place before this House some fundamental 
issues regarding agricultural education. So far 
as the details are concerned, as the honourable 
Minister has rightly stated, it is primarily the 
concern of the Slates and the States will look 
into them and 1 will not go into those details. 
What I am concerned with is that this type of 
agricultural education which is based on the 
American system which is called the "land-
grant" system, was introduced in our country 
nearly twelve years ago. The first Agricultural 
University was started in U.P. in 1958. This 
system of agricultural education is based on 
the American system, as I said. It has got 
certain advantages and I admit that this system 
has done good to our country. But now that we 
have seen this system working for the last 
twelve years, it is high time that we made our 
own assessment of the whole thing and saw if 
there was anything that we could improve 
upon. This system is different from the 
agricultural education system which was 
prevalent during the British regime. As the 
honourable Minister has rightly stated, it is 
based on an integrated system of education, 
research and extension. When this system was 
introduced, very high hopes were created in 
our minds and I am one of those who were 
responsible to get the Bill passed and to 
establish the first Agricultural University in 
U.P. And I had a close association with it. 
Therefore, here are some suggestions that I 
want to make 
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[Shri Mohan Lal Gautam.] before the 
Government not in a critical spirit, but in a 
spirit of introspection that we have to look 
into it and if there is anything wrong 
anywhere, we should improve upon it. 

When this system was introduced, apart 
from other things, one of the things that were 
said to us was, "Earn while you learn". We 
thought that there would be some provision for 
the students to earn their livelihood while they 
are learning because the poorer sections of the 
society are not in a pbsition to spend money 
on higher education, for their children. This 
was one of the reasons why the U.P. Gov-
ernment handed over a big farm of 16,000 
acres to this University. When that farm was 
being handed over, it was giving a profit of 
hardly a lakh or two. 

I will not go into the personal experiences 
which 1 had there but we did improve this 
farm and now it is yielding a profit of Rs. 1.2 
crores or more. The UP taxpayer handed over 
this 16.000-acre area to the UP Agricultural 
University which is now earning more than 
Rs. 1.25 crores. The result is that we find that 
the poorer sections of the society who are 
reading there are not in a position to fulfil that 
hope of earning while learning. Therefore 
would it be possible for the Government to 
evolve some method by which the children of 
the poorer sections of the society, who are 
studying there, may not require money from 
their poor parents and may prosecute their 
studies while they are there and earn 
something there ? Sir, it is a fundamental 
question, because we have made laws which 
are affecting certain sections adversely and 
helping the other sections favourably. We 
have put a ban on certain sections of the rural 
population. Some people say that we have put 
a ceiling on acreage and not on income. It is 
true to a certain extent but it is not entirely 
true. A ceiling on acreage of holdings does 
involve that a poor peasant cannot earn 
enough to get his children educated in the 
colleges and universities. We have not put any 
such restrictions on the urban population. The 
result would be that the agriculturists, their 
vast population in the rural areas, will not 
have enough money to get their children 
educated in these universities and the children 
of the urban population, the people whose  
occupation is something other than 

agriculture, will have enough money to get 
their children educated in these universities. It 
is not a question of only this Agricultural 
University. It is a question of higher education 
in all spheres, technical, engineering, medical, 
etc. The result would be that the children of 
the non-agriculturists will get higher education 
and will man the higher posts in the services, 
in the Administration, and the children of the 
agriculturists, the rural population, will not get 
that opportunity. Now here the contradiction 
will start. The contradiction would be that the 
Administration would be run by non-
agriculturists and the vast majority of the 
population who has got voting rights will send 
people to these Legislatures who try to fulfil 
the aspirations of those people. Our election 
manifestoes will consist of the demands of the 
population whose representatives do not man 
the Administration, whose children do not 
man the Administration. The children of the 
peasants will not find their places in the higher 
administrative posts. Therefore the 
Administration will be run by those people 
whose approach to life is something different 
and the representatives of the people coming 
on the basis of the election manifestoes trying 
to fulfil the aspirations of the rural population, 
their minds will be working in a different way. 
That contradiction you have to solve. 
Therefore, my submission is that these uni-
versities must be made to allow the children 
of the poorer people coming from the rural 
areas to earn their living while they are 
studying there. This is one very important 
point that I want to bring to the notice of the 
Government not only in regard to the 
Agricultural Universities but in regard to 
higher education, how to give a chance to the 
children of the poorer sections of the society to 
get higher education so that they can take part 
in the Administration  of the country. 

Now, Sir, so far as the working of the 
University is concerned, I agree that this is a 
new system in which education, research and 
expansion, all these things are there as an 
integrated whole. But this is one type of 
system which we have transplanted; we have 
not adapted it, we have not changed it to our 
existing circumstances. The circumstances 
that existed in the other States were different 
from what they are in India.   Is it not high 
time that 



69 Haryana and Punjab            [1 APRIL 1970]    Agricultural Universities 70 
Bill, 1970 

after having experience for more than a 
decade we try to see whether the system that 
is prevalent there in the States can be 
transplanted entirely on the Indian soil or 
whether it needs some adaptation ? 

So far as education is concerned, the 
trimester and semester system is there. The 
system of examinations is, in a way, better but 
it also needs some improvement, because it is 
the teachers who examine the students 
periodically, every week, every month. Then 
there are annual examinations and these are 
the teachers who examine the, students. If a 
teacher is annoyed with some boy, then this 
boy may study as hard as he likes but he has 
no chance of getting good marks. Those 
students who are favoured by the teachers get 
better marks. So, the subjective factor also 
plays an important role, so far as the 
examinations are concerned. In the old system 
where the examiner did not know the 
examinee at all, he could afford to be more 
impartial and objective. This question I raised 
so many times but there has been no reply to 
it. All that is said is that the teachers should be 
impartial. In the old system the examiner did 
not know the examinee and therefore he could 
be impartial, he could be objective. Therefore, 
Sir, we have to find some via media. I do not 
suggest that you change it completely. There 
are advantages as also disadvantages. 
Therefore this is one point that needs some 
consideration. 

The second point is that in this semester and 
trimester system the students are removed in 
the second year and the third year from the 
university. Where are they to go ? They are 
not asked to reappear in the examination. 
Sometimes if a student falls ill, it proves a 
hardship on him. Then he will have to start 
afresh. Therefore, Sir, I would request the 
Government to find a synthesis of both the 
systems we should net say that the old system 
was completely wrong and the new system is 
completely right. We should also not say that 
it is the only system that will survive in  our 
country. 

ITHE  VICE-CHAIRMAN,   (SHRI  AKBAR    ALI 
KHAN in the Chair]. 

Now  the   second  point  about  research  is 
that it is that the research work is there in 

the universities. They have done some useful 
research. But may I draw the attention of the 
Minister to this that we in India are 
concentrating more on fundamental research ? 
Enough fundamental research has been done in 
the world and I would be contented if we take 
to adaptation. If we take the fundamental 
research which has already been done in the 
world and adapt it, so that we can adapt it in 
our country and take advantage of it. Let us 
adapt this type of research for some time. Let 
the fundamental research be there to a certain 
extent, but it should not take the entire energies 
and the entire personnel of ours. If the research 
work that has been done in the world is 
adapted and if we can derive some useful 
results out of it, our country can be benefited 
by it. Now there needs to be co-ordination in 
the research work. Our resources are very few 
and the man-power is also limited. Therefore I 
would request that the research work should be 
co-ordinated on an, all-India basis. It is beyond 
the States to do it therefore, on an all-India 
basis the Central Government should take it up 
so that the research work could be divided 
between the different research centres. And 
every university is not doing every kind of 
research work. Then there is another point 
which the research work requires. Let the 
problems be given by the farmers. The farmers 
have their problems but the university is not in 
touch with the farmers. So it should not be 
only research in the air, or the research as the 
professors want it to be. The research should 
be for the problems and on the problems that 
the farmers place before them, for the diffi-
culties that they have to face. Jf that two way 
traffic goes on, and along with the extension if 
the problems of tbe farmers are also brought to 
the notice of the universities, this would yield 
better results so far as the research work is 
concerned. One thing more about the research. 
The universities want that the entire research 
should be controlled by them. The university 
research centres are new. The officers there are 
new. The old research centres have got 
experienced research officers. But the 
universities want that the whole research 
should be controlled by them. There is some 
contradiction in it because the old research 
centres have got highly    experienced    and    
old      research 
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officers, and they cannot be controlled by the 
university and by the junior officers which  
the  university  has  got. 

So far as the extension work is concerned, the 
agricultural universities want and claim that 
the entire extension work should be entrusted 
to them. What is this Agriculture Department 
? It is mainly extension work, and if the 
universities want to control all extension 
work, what is the Agriculture Department 
going to do ? Therefore we have to be verv 
careful. The Universities are not responsible 
to the electorate. They are not responsible to 
the Legislature, and if there are any problems 
that the Members of tlie Legislature want to 
raise, then the universities will not come and 
answer. Therefore, to hand over the entire 
extension work to the universities, which the 
universities want to have, is not advisable. 
You cannot give it to them. So it has to be 
cautiously proceeded with, and if the 
universities want to take over all the extension 
work, I am of the opinion should not be 
conceded. If at all it ha? to be done in any 
case, it has to be done very carefully. 

Sir, therefore I suggest that it is high time 
now that we should have a full enquiry into 
both the systems, the old system and the new, 
and find nut what is good in the old system 
and what is good in the new system and what 
has to be rejected in both, and have a 
synthesis of both. This has to be done because 
the atmosphere today in the Universities is 
such that whatever is there in the new system 
is good and whatever is there in the old 
system is bad. This approach has to be 
changed. We must have a synthesis of both 
the things. This in short is my submission  
regarding   the   universities. 

One word more and I have done, and that 
is about the management of the universities. 
Personally I am of the opinion that the 
Chairman and the Vice-Chancellor should be 
different persons because of so many reasons. 
I need not go into the details because it is 
primarily the concern of the States, but if they 
are two different persons, the university will 
work better. 

SHRI ANNASAHEB SHINDE : I hope 
the hon.  Member welcomes  the Bill. 

SHRI MOHAN LAL GAUTAM : Oh ! 
Certainly I support the Bill. There is no other 
alternative for me. 

THE VICE-CHAIRMAN (SHRI AK-BAR 
ALI KHAN) : Mr. Dahyabhai Patel. 

SHRI DAHYABHAI V. PATEL (Gujarat) : 
Mr. Vice-Chairman, Sir, I have not been able 
to follow very clearly the reasons given by the 
hon. Minister why these two universities are 
being formed in-place of one. If 1 understand 
aright, it is just because the two 
Administrations are now separate. Their 
language is similar, and simply because there 
are two States now, is it necessary to bifurcate 
it ? I have not been able to follow tlie re.isons 
very clearly. 

SHRI ANNASAHEB SHINDE : I have no 
objection if Maharashtra and Gujarat can  
"nave  one  agricultural university. 

SHRI DAHYABHAI V. PATEL : If the 
Minister says that this is on a par with separate 
universities for Gujarat and Maharashtra, I do 
not know whether the analogy stands, because 
there is the language problem also. Does the 
language problem exist here also in such a 
proportion or not, I am not clear. Therefore I 
just pose the question. On the other hand, 1 
want to say I am not against more universities 
being formed. I am not in favour of a very 
large university unit looking after a very large 
area. We need to have more universities in this 
country. When a university looks after a 
smaller area and a smaller number of students, 
it is able to do better justice to them than a 
very large university with a very large number 
o! students, thousands of students. And this 
holds equally good for a poor country and a 
developing country like ours as also for the 
well-developed countries. Even in the United 
States I have had the opportunity of looking at 
some of their very large universities and some 
of their smaller universities, and on the whole, 
by and large, the feeling is that better 
education, better attention, to individual 
student is given ia the smaller universities. 
Belter attention to subjects also is possible 
where subjects are specialised. 

Sir, I am in agreement with some of the 
remarks  of   the    previous    speaker.    We 
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need to change our outlook on education. I 
am not sure whether it has all come. I 
remember, during the time of the first 
Congress Ministry, Mr. Moiarji Desai, then 
Minister, went to the Agricultural College at 
Poona and there he saw that the students and 
professors were moving about in tennis 
shoes. And naturally he reprimanded them 
and said, "In an agricultural college, where 
one has to go to the field and see whether the 
fields are ploughed or not, how is it possible 
for one to move about in tennis shoes ?" That 
is the type of outlook, a radical change in 
outlook, that is necessary. I do not know 
whether it has come. It is long way back I 
am talking of. But has it come ? I am not 
sure that that change in outlook has come. If 
the hon. Minister knows about it, I shall be 
very happy to know it from him. 

One of the reasons why I got up to speak 
today is to point out the example of a 
university, a rural university, built by one 
man out of his devotion and with the co-
operation of the people of that area, with 
hardly any support from Government. I am 
very sorry,—the House must have read, and 
many would share my feelings—that the 
man who founded that university, Mr. 
Bhailalbhai Patel, expired only yesterday. I 
would like to pay my tributes to him and to 
his work, and all those who have been to 
Anand will, I am sure, join me in this. It is 
an example of outstanding service of a man 
who, in his retired life, gave something to 
the country which is so useful and for which 
he did not take anything himself. He asked 
the people of Khera district to give him land, 
and he promised to give them a university 
and one-third of their land back in a built-up 
university township, which he accomplished 
within a period of less than twenty years. He 
began to run the university in twelve years 
from the day he started getting the land. Sir, 
is that not the way in which universities in 
this country should be managed ? 

THE        VICE-CHAIRMAN(SHRI 
AKBAR ALI KHAN) : Quite right. 

SHRI DAHYABHAI V. PATEL : Cir-
cumstances were favourable there. There 
was the College of Agriculture, there was 
the College of Animal Husbandry and all 
these units have been  combined.    Sir, the 

air is full of talk of socialism. I would like the 
people who are very anxious about socialism 
to go and have a look there and see how things 
are being done. There is less talk and more 
work. Mr. Tribho-vandas Patel who sits here 
and his colleague Mr. Kurian who runs the 
dairy put five lakhs of rupees every day into 
the hands of the poor agriculturists of that area, 
agriculturists who keep one buffalo, two buffa-
loes, three buffaloes. These agriculturists of 
that district get five lakhs of rupees every day 
morning. Their cattle are looked after by the 
dairy. I wish mo$e agricultural, universities in 
this countiy would look to that aspect of it, 
instead of trying to copy what is being done in 
other countries and I do not know with what 
result even, after so many years. We neejj 
quick results in this country: we need lefts talk, 
more work aiid quick results and here is an 
outstanding example which I woiild request 
the Minister for Agriculture to commend to all 
the universities functioning in our country. 
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DR. K. RAMIAH (Nominated) : Mr. Vice-
Chairman, Sir, we are not discussing now 
whether (here is necessity for agricultural 
universities or not. During the last many years 
there have been severaL committees which 
have examined the agricultural education 
existing in the countiy and how it could be 
modified and improved. As a result ot these 
deliberations a decision was taken to establish 
agricultural universities where research, 
education and extension education could all be 
fully coordinated, so that a new agricultural 
graduate coming out of these agricultural 
universities would be much better off in his 
dealings with the farmers when he goes out 
into the countryside. It was also accepted that 
each State should have an agricultural 
university of its own. We are now discussing 
the separation of one of the existing 
universities into two because the original State 
has become two. Therefore, the university is 
being separated to cater to the new State of 
Haryana which has been formed. It is L.eky 
that the Agricultural University at Ludhiana 
could develop two important campuses, one at 
Ludhiana and another at Hissar, so that the 
problem has become somewhat easier. One of 
the campuses could be developed into a full-
fledged university which the new State of 
Haryana could  utilise. 

Now, there are about eight Agricultural 
Universities established so far in the country 
and judging from their work or from the 
results which we see. the Punjab Agricultural 
University or the Ludhiana University comes 
almost on top. We are talking of the 
agricultural revolution, the green revolution 
and sc many things. Punjab leads in the 
development of agriculture in the last few 
years and in adopting new technology. I could 
certainly say that the Ludhiana University has 
had a large share in the development of this 
new technology in Punjab. What Punjab has 
been able to accomplish I am sure the new 
State of Haryana can also do. 

[THE  VICE-CHMRMVN   (SHRI  RAM  NIWAS 
MIRDHV)   in  the  Chair]. 

There was some doubt, because these 
universities are modelled on the American 
pattern, whether they are really suitable for 
cur conditions. As one who has been asso-
ciated   with   one   of   these   universities   for 
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some years I can say    that    so    far    as the    
American      system      is      concerned, it      
is      oniy      the      full      co-ordination 
which has done all the good to the country,  
i.e.,  co-ordination  of research, education  
and  extension education and  also in the 
method and course of study.    One of my 
colleagues on the other side was mentioning  
the   trimester  system  and      asked whether  
it   is  at  all  desirable.     In  regard to any 
new change that is introduced, (here is always 
resistence to accepting il.   I know-it  and  I  
am   familiar  with  the  type      of students 
and how they resist any new pattern,   but   
ultimately  they  have   all found that the new 
system had worked out much better, to their 
benefit.      Unlike    in    the previous   type   
of   examination,     the     boy has to get 
himself prepared and work almost every day. 
so that there is an examination   almost   
every   week   or   every   ten days.    He has 
to get himself prepared for the  examination,  
whereas under    the    old system the boy 
practically neglects his studies at first and 
then sits late at night for about   a  couple   of  
months   during  which period   he   tries   tc   
mug  up  whatever  he can.     Then   he   sits   
for   the   examination which he may or may 
not pass.   Under the new American system 
he has to work all through Ihe year.   He has 
to be vigilant in hearing the lecturers and he 
cannot afford to cut classes as he has been  
doing previously.    Therefore.   I  definitely  
say,  that the new  system  of education,   as 
adopted in  these  agricultural  universities,  
has done considerable  good  to  the   
students. 

Now, there was the question as to whether 
the agricultural university is in keeping with 
our land policy and whether it caters also to 
the poorer sections of the society and 
whether the boys are able to take up higher 
education in the universities. I can just 
mention that in the case of the Coimbatore 
Agricultural College—it is not yet a 
university—if you visit that college, you will 
find that at present a large part of the 
teaching staff is from their ranks. They are 
sons of the soil and sons of the small farmers 
round about the Agricultural College. Even if 
there should be any particular difficulty in a 
particular area, the method which Orissa 
State is adopting even be followed. Nearly 
sixty per cent of the boys in each class are 
given scholarships   and   interest-free   loans.   
They 

get about 70 to 80 per cent of their expenses 
met, including the school fees, and they 
repay it after they get employment in small 
instalments. This is a good proposition or 
suggestion which you can adopt where you 
feel doubtful whether the lower strata of 
society could take up higher education in the 
universities. I know that the agricultural 
graduates coming out of these universities 
have done better, some of them, as farmers 
independently. If you have irrigated land—
and Haryana is going to have a large area 
under irrigation—ten acres of land should be 
able to support a graduate very comfortably 
all th 3  P.  M. 

When it is accepted that in the^c new 
universities education, research and exten-
sion education are all co-ordinated, by 
research we do not mean fundamental or 
basic research. Unlike in pure Sciences, 
Mathematics, Physics or Chemistry, there is 
very little difference between applied 
research and basic research so far as agri-
culture is concerned. What may be con-
sidered an item of basic research today will 
tomorrow become applied research so far as 
agriculture is concerned. So far as I know, 
excepting possibly the Institute at Pusa in 
Delhi, most of the research in the Agricultural 
Universities and Agrici Colleges is of an 
applied nature which can be immediately 
taken to the notice of the farmers for their 
own benefit. I do not think we should at this 
stage think of applied research nnd that 
universities should deal with only applied 
research and so on. 

I am also not a believer in thinking that 
there is research which is old or research 
which is new. Any research must have a 
bearing on the problems which the farmer is 
meeting with, that is. there is nothing old or 
new. Everything is new and because in the 
new system these graduates get the training 
in agricultural education also, when they go 
out to be ths farmers, they are able to realise 
their problem and bring those problems back 
to the laboratories. They on the whole have 
proved much better than the agricultural 
graduates of the earlier days who were cm-
ployed in extension work. They had to learn 
everything, but in the new universities the 
education itself includes as part of  their  
curriculum  how   to  deal       with 
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farmers, how to face their problems, how to 
get the help of the laboratories to solve those 
problems, etc. Now when ihe universities are 
dealing with extension education, it does not 
mean that they take charge of extension in the 
whole State. It is only the extension education 
that is taught, and the people working from the 
universities in the several centres deal with 
only technical subjects. Actually the extension 
work will continue to be in the hands, so far as 
I understand or realise, the main part of it will 
still be in the .'hands of the local Agriculture 
Depart-* ment, and any success of extension 
activities in the State must come about by a 
full co-ordination between the research people 
who are working as technical or subject-matter 
specialists and the actual agricultural 
extension officers who work in these districts. 

I am sure 'hat it has been possible for some 
of the new universities to venture on a large 
scheme of buildings, laboratories, student 
dormitories, and so on. It is a question for the 
new Haryana State whether it should go out to 
a very large extent on this aim. But we do 
want equipment, we do want laboratories. 
Whether we cannot manage with simpler 
things than what we have at present is a point 
worthy of consideration, so that the ordinary 
farmer, the small farmer would not be 
frightened of the big buildings and say, "Oh. 
this is not for us, we cannot get any help 
there". 

Thank you. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal) : Mr. Vice-Chairman. I rise to 
say a few words on the Punjab and Haryana 
Agricultural Universities Bill, 1970. At the 
very outset, it has been stated in the Bill : 
"Whereas, for the development of agriculture 
in the States of Haryana and Punjab, it is 
expedient to provide for the establishment of 
two independent Agricultural Universities in 
place of the Punjab Agricultural University'' 
constituted by law. I fail to understand why 
two universities are going to be established in 
place of one as soon as the State is divided 
into twoi administrative and political units. 
Regarding the establishment  of  so   many  
universities  the Univer- 

sity Grants Commission has made a clear and   
categorical   observation,   and e\ . Education 
Commission's Report deals with this  matter  
and   they   also discourse:   the establishment 
of a  number of universities. But each year  
whenever we discuss    the report   of  Ihe   
University  Grants   Commission Or on 
diil'erent occasions, we find that the  number   
of  universities  is    inc day by day.    Perhaps 
more politic, siderations   are   given   to  the   
establishment of   new  universities   than   
academic      and other considerations.   
Secondly, it seems an anathema to me that the 
establishment of a  university   and   the   Bill 
relating  to that 

 
SHRI PRANAB KUMAR MUKHERJEE : 

I cannot understand your language. I cannot 
rep';; to you because I cannot underhand your 
language. It is convenient for me m t to reply 
to you. 

:dly, 1 do not find any reaso; the Food 
Minister is bringing a Bill to establish a 
university. It may be said that as the university 
is an agricultural university, so the Food 
Minister is the competent person to bring the 
Agricultural University Bill. I do not think that 
education be divided in watertight 
compartments like that. There should be de-
categorisation of education. All sorts cf 
education, whether it is technical education or 
it is medical education or it is agricultural 
education, should be brought under the 
Education Ministry, and they should not be d 
and parcelled out between different Ministries. 
I would request the Minister to consider this 
point because agricultural university does not 
mean agricultural production. It means 
something else. It means imparling education 
and spe. tion on agricultural science. Here also 
I find in this Bill that certain other provisions 
are made than for agricultural education. Oiher 
types cf education can be given, can be 
imparted in both these universities. This thing 
should be stopped. We have our experiences in 
certain agricultural universities. Specially 
regarding one university I should refer here, 
that is, the Kalyani Agricultural University. 
Original ly   it    was      meant      for      
imparting 
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education on agricultural science and other 
allied sciences. After some time the uni-
authorities began to impart education on 
general sciences and certain other allied 
subjects. Soon complications grew up as to 
whether it should be an agiicul-university or it 
should be a general university. A specialised 
university for imparting special education on 
particular subjects should not be mixed up 
with other subjects. That is my contention 
because there is no need for duplication of 
work. 

My third contention is this, and with which I 
started. I do not encourage the establishment 
of a number of universities, because each year 
when We discuss the of the University Grants 
Commission we find that almost all premier 
uni-veisities of the country are suffering from 
financial stringency. In West Bengal there are 
six universities and not a single one of ihem, 
except the Visva-Bharati University which is 
sponsored by the Government of India and 
which is financed by the Government of India, 
is financially self-supporting. Naturally there 
is discontent. It is not a problem of how many 
univer-we can establish in our country. It is a 
problem of how we can run those universities, 
how we can manage those universities and it 
is obvious that when a university suffers from 
financial stringency. it is not ponsible on the 
part of the university authorities to manage or 
run it properly. While speaking on this Bill, I 
must request the Minister to take these points 
in his view. 

My last contention is about ths composition 
of the Boards of the Universities. It has been 
provided in the Bill that almost all officials 
will fill the Board of the University. This is 
also a debatable subject. Nowadays when we 
are thinking of bringing the teachers and 
students in the management of the 
universities, the Bill has provided for the 
management to be enti usted to officials or 
persons nominated by officials. It would solve 
no problem rather, it would q-eate further 
problems. A day may come when this House 
will have to discuss the problem of student 
unrest in Haryana or Punjab Agricultural 
University.     Now.   it   has     been     clearly 

established—and educationists have recog-
nised the fact—that until and unless the 
teachers and the students are associated with 
the management of the universities, discipline 
and order in the academic arena cannot be 
maintained. I would like to request the hon. 
Minister to make such a provision so that the 
universities give a e   to  the  teachers  and  the 
students. 

With these words, I conclude. 

SHRI KRISHAN KANT (Haryana) : Sir. I 
welcome this Bill in the sense that it will do 
justice both to Haryana and to Punjab in 
having their separate universities when the 
two States have been created. It has been felt 
that since the two States have been created, for 
the full [growth of agricultural education in 
Haryana, its connection with the Punjab 
Agricultural University should be severed. 
And so many times there has been tension. 
And it is good that the Government of India 
has brought forward this Bill after the two 
State Legislatures have passed this Bill. 

I do not know whelher any useful purpose 
will be served by speaking on the various 
clauses of the Bill, because the Government of 
India and the Ministry of Food and 
Agriculture seem to be hand-bound by the 
advice or by the legislation, passed by the 
Punjab and the Haryana Legislative 
Assemblies. But still I thought that it would be 
proper to bring out some of the points that 
have been provided and to give my opinion on 
them, because that might be useful for them to 
get in touch with these two universities and 
some modification can be brought about. 
Ultimately, the responsibility of the Central 
Government cannot be less because 
coordination and maintenance of standards in 
the agricultural universities will continue to 
remain the bother and headache of the 
Government of India, because agricultural 
universities in the various States will certainly 
come to the Central Government for grant, for 
aid and for advice, and it will be necessary 
that all these points should be mentioned. This 
would be useful not only to these two 
universities, but for agricultural education as a 
whole in the country. 
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I would not like to deal with the academic 
points which Dr. Ramiah has raised because 
they deal particularly with the piesent 
situation as it obtains. I would only refer to 
some of the points which arc mentioned in 
this Bill. 

Firstly, I would like to refer to Ihe com-
position of the Board. About the Vice-
Chancellor, it has been mentioned that the first 
Vice-Chancellor is going to be appointed by 
the Government of Haryana and the 
Government of Punjab. It is rather strange that 
while the term, of the office of the Vice-
Chancellor is four years, the term of the Board 
is three years. Then there is a provision that a 
particular Vice-Chancellor can be appointed 
again. A Vice-Chancellor who is once 
appointed will continue to have the privilege 
and may have a voice in (he selection of the 
members of the Board for the next term also. 
The whole thing can be so managed that the 
Vice-Chancellor may continue for ihe next 
term also. So the period of service of the Vice-
Chancellor and that of the Board should have 
been coterminous and then, this mischief 
could have been avoided. Clause 15 says that 
the term of the Vice-Chancellor shall be four 
years and that he shall be eligible for 
reappointment In clause 13(5). it is said that 
the term of office of the members of the 
Board, other than the official members, shall 
be three years. So. this seems to me somewhat 
contradictory and I do not know why this has 
been done. This is a point which I think the 
Government of India  can certainly point out 
to the Governments of Haryana and Punjab 
and the discrepancy can be removed so that 
the Vice-Chancellor cannot have the vested 
interest and the power to prolong his own life. 
And there is no limit here, whether he can 
continue for two terms or more. Tn the other 
universities of India, a Vice-Chancellor cannot 
continue for more than two terms. There 
should be some restriction on these two 
universities as well that the term of the Vice-
Chancellor shall not continue for more than 
two terms. It would have b2en better if it were 
only one term and not two terms. 

Another point is this. There is a craze in 
this country to appoint Vice-Chancellors 

who are ex-servicemen—not military ser-
vicemen put people who have been secretaries 
of the departments, Directors of Education or 
Directors of Agriculture. This 
bureaucratisation puts the whole educational 
system in a very bad shape. One of the reasons 
is this that when tho:e people who are running 
the administration in a bureaucratic manner go 
to the field of education, they instil a spirit of 
bureaucracy, not a spirit of adventure or a 
spirit of imagination or a spirit of challenge, in 
the students who want to achieve something 
high in life. The whole system that has taken 
place in this country is the bureacratising 
system. Sir, you must be knowing that in the 
last two years we have seen that 
Commissioners are appointed in the Allahabad 
University and in the Kanpur University. That 
is a trend which is very dangerous for educa-
tion in India, especially for these agricultural 
universities. Agriculture is not merely an 
educational thing. It is meant to increase the 
productivity of land. The Green Revolution 
that has been brought about is not because 
bureaucrats were put in charge of them but 
because agricultural scientists were put in 
charge of them. And wherever the bureaucrats 
have gone, they have brought about chaos 
because they go about in a routine way. The 
same is the case with the public sector 
undertakings. This trend must be stopped at 
the earliest possible time. An ex-politician also 
should not be appointed Vice-Chancellor, 
though I do not agree with the policy that ali 
politicians can not be appointed. There is the 
example of Acharya Narendra Dev. But 
Acharya Narendra Dev was committed to 
education, he had involvement in the field of 
education, in the growth of education. He 
himself was a literary man. Men like him can 
surely be appointed. But it should not be the 
playground for retired politicians, for retired 
Ministers or for retired officials. This is a 
danger that must be avoided. 

Mr. Vice-Chairman, the whole position 
seems to me in this way that these universities 
have become the handmaids of the 
Government.    Clause  13 says— 

"(a)  the Vice-Chancellor; 

(b) the Chief Secretary to the Govern-
ment of the State of Haryana; 
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(c) the Secretaries to the Government of 

the State of Haryana in the Departments  
of— 

"(i) Agriculture; 

(ii) Finance; and 

(iii) Community Development." 

It   means  four  officials.     It  is  mentioned 
in clause  (d)— 

"persons, not being officials, appointed 
hy the Government of the State of Haryana 
from amongst the following categories of 
persons, namely :—" 

Sir. these appointments are to be done by the 
Government; it may be the Government of 
Haryana or the Government of Punjab. The 
whole power is in the hands of fhe 
Government. In the Punjab Univei is ihe 
Chancellor who nominates the members. He 
takes the advice of the Government, the 
educational institutions and other nic spheres 
and then nomintes the members. So, the 
academic character of the institutions is 
maintained. But what we find here is that the 
whole thing is going *.o be the handmaid of 
ihe bureaucrats and the Government. So, my 
feeling is that the whole thing that is being 
done will completely spoil the whole 
atmosphere. And it is a very derogatory step 
that has been taken. I do not know whether 
anybody pointed out this matter or not. You 
will remember, Sir—when the Bill for the 
amendment of the University Grants Com-
mission Act came up in this House, I had to 
oppose that Government Bill and vote against 
it only because in the composition of the 
University Grants Commission, officials were 
being brought. Officials were getting a 
predominant position. Bureaucracy was there. 
I gave a danger signal to Dr. Sen and said that 
it was one of the blackest Acts for an 
educationists like him. 

1 think tht> whole composition of the 
Agricultural University, whether of Punjab or 
of Haryana, that is being brought about in this 
Bill is going to be the handmaid of 
bureaucracy. They will appoint only such 
persons as are subordinate to them, who   
please   them,   who   flatter   them.     In 

this way, education will not remain education, 
but it will become a handmaid of all the 
bureaucrats not ministers, for giving posts. It 
is a strange composition. It is all right when 
you appoint a person with the background of 
agriculture, with a certain amount of 
agricultural education. That is all right. Who 
has to decide it ? Why should the Government 
and the Government alone decide it ? Let 
some academic body decide it. Let the 
Governor decide because he is a person who 
can be considered an independent persun. An 
amendment has been given by my colleague, 
Mr. Neki Ram. That is a very valuable amend-
ment. I do not know what the indu lists and 
businessmen have to do with agriculture. Of 
course, we know thai days agriculture is 
income-tax free, and the Birlas and others 
want to have join; companies. They are 
entering the field of agriculture also. So 
tomorrow you will appoint Mr. G. D. Birla as 
one of the Vice-Chancellors of the Agriculture 
Universities. He is bold and has managerial 
experience. He wiH run the agriculture as a 
joint stock company and avoid all the income-
tax on the black money from his industry. He 
will put all his money in agriculture and use 
these Universities for this purpose. Therefore, 
Sir, it is a very good amendment that my 
friend, Mr. Neki Ram. has given. I do not 
know whelher the Government will accept this 
amendment, not to have industrialists and 
businessmen. It is ridiculous, it is really funny 
how these businessmen and indus! will be 
doing agriculture. 

You know. Sir. there is a saying ''Kheti 
khasma seti". Persons who stay there and 
work there alone could be successful. The 
businessmen has to be in Calcutta, Bombay or 
Deihi and he will be managing his joint stock 
company of agriculture. This is simply funny. 
And who is responsible for it ? This 
Government, who is wedded to the green 
revolution, who wants land to go to the tiller, 
who is propagate land reform, who wants that 
the whole reorientation of agricultural 
management should change. Therefore, this 
Bill, I think, is a very derogatory Bill in the 
sense that it will subdue the whole 
independence and academic character of the 
Universities. 
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Mr.   Vice-Chairman,   Sir,  the    academic I 
institutions must be free from the political Al 
as bureaucratic interference.  There lowering  
of standards in  our institutions  only  because 
of this interference.    ] do not know whether 
the hon'ble Minister can do something in this 
matter or not if he brings this to the notice of 
the Government oi   India.     I  wonder  
whether    even    the Cabinet   can   change  
this  Bill   at  this  late stage or not.    
Therefore, it will be better if you could hold 
over this Bill, discuss it with  the  two  
Governments,   change the   whole   
composition   of  the   board     of management 
of these Agricultural Universities: otherwise 
they will become bureaucratic Universities  
and  not Universities  of ion.  Universities 
which will turn out people    with    
determination.    Mr.    Vice-Chairman, that is 
what is required. 

Mr. Vice-Chairman, why should these i 
Universities produce bureaucrats ? After | all   
these  agricultural  graduates and engi- | 

want jobs. They are only after jobs 
because it is these bureaucrats who are their 
ideal.     If  these   graduates  had  enterprise, 

ive and imagination, why should they 
or jobs? Certainly, it is a challenge to 

them. They can form co-operatives. They can 
form consultancy organisations round-about 
agriculture and held agriculture in different 
fields.    Suppose there are five 

tltural engineers in ten villages. Form a 
consultancy and take up ths challenge. They 
can change the whole face of agriculture in 
these ten villages. That is what is required. 
But how can you change the face of 
agriculture when you are inspired by 
bureaucrats ? Therefore, this is very 
derogatory. 

Mr. Vice-Chairman, Sir, I know you are a 
very practical man. And if you were to speak 
I know you would be speaking in support of 
this thing, that it must be changed. It is very 
derogatory, uneduca-tional and unacademic 
the way the whole thing has been done. So I 
do not know whether the Minister even at this 
late stage can save education from being 
bureaucra-tised and from going into the 
hands of those people who have no 
commitment either to agriculture or to the 
development of education, or involvement 
with education because the Vice-Chancellor 
has to be selected 

by these very people. Of course, all these 
handmaids are to be appointed by the 
Government. Who is going to oppose it? 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Officers may be 
necessary but there is not a single academic  
person in  the  Board. 

SHRI KRISHAN KANT : That is what I 
am saying, Mr. Vice-Chairman. Here it says 
:— 

"One from amongst persons who are, in 
the opinion of that Government, eminent 
agricultural scientists with a background of 
agricultural lesearch or education;'' 

This is how it is going to function. This thing 
should be completely taken out of the purview 
of the Government. It must remain in the 
hands of academicians, persons who are 
involved in education. I do not know what was 
the earlier provision in the Punjab Agricultural 
University Act. But this is a \ery derogatory, 
very harmful, very unethical provision from 
the point of an agricultural organisation. It is 
going to harm education as a whole. This will 
become a model in the hands of other States 
and Agricultural Universities. And, you know, 
Sir. the whole agricultural education of this 
country will go down. Therefore. Mr. Vice-
Chairman. I do not know if Mr. Shinde can 
even at this iate stage save these Agricultural 
Universities from going into the hands of 
bureaucrats and unacademic people. 

Mr. Vice-Chairman, Sir, besides this I do 
not want to touch much on other points. But 
here I would like to speak on one or two 
points more. 

There is no such body like the University 
Grants Commission in the field of Agricul-
tural Universities which can co-ordinate and 
maintain and raise the standards. The 
University Grants Commission, as at present 
constituted, deals with certain types of 
subjects. You know, Mr. Vice-Chairman, in 
the Indian Institutes of Technology the 
methodology is different. They sit separately 
and discuss. But there is no such arrangement       
for       the       Agricultural 
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Universities for the people who are involved 
in this. 1 would beseech that there should be 
some such organisation like the University 
Grants Commission for the Agricultural 
Universities of India when we want a green 
revolution, we want agriculture to change, we 
want agriculture to become an industry in the 
sense that it becomes productive and the 
productivity increases. In the light of that it is 
necessary that the standards should be 
increased and it should be taken out of 
bureaucratic hands. There should be a body 
which would give grants, maintain standards, 
co-ordinate the activities. In absence of co-
ordination the growth of their activities may 
become haphazard. 

Mr. Vice-Chairman, as far as Haryana is 
concerned, it is a backward area. Haryana has 
suffered. Even after the bifurcation of the 
Punjab into two States, I suggested in this very 
House that the Haryana State should be given 
some more subsidy and giants because they 
have suffered while it remained with the 
Punjab. They have remained backward. 
Haryana can be the granary of India. It can 
supply food for quite a large population of this 
country. It has got very good land. But we do 
not have water. Bhakra has given something. 
But then we are suffering. Even from the 
waters of the Sutlej. Beas and Ravi we have 
not got proper allocation. The Government has 
not done anything. The areas bordering 
Rajasthan are arid. So I suggest research being 
done for dry farming and some more funds 
should be given for the Haryana Agricultural 
University so that it can specialise in it and 
give something which would be useful for the 
State and for the country. It is necessary for 
this purpose that the Government of India 
gives some special consideration to the 
Haryana Agricultural University so that it can 
really bring about something which the people 
of the State have not been able to do because 
they were tied down to the Punjab and could 
not flower. I do not want to say anything more 
on this subject. I would request the Minister to 
touch these points while replying and see what 
can be done even at this late stage. 

Sir, I do not want to go into the question of 
an Agricultural University for Himachal 
Pradesh.    When  the Punjab and Haryana 

are getting their University. Himachal Pradesh 
also wants its own University. But I want to 
make one point. The present thinking is that 
one University consisting of many 
departments may be formed. Why not add a 
department of Agriculture ? The demand for a 
Agricultural University in Himachal Pradesh 
situated at Palampur, which has now been part 
of Himachal Pradesh, is very genuine as these 
areas feel that they have been neglected. They 
feel that they have not been properly looked 
after. This University should be located in 
Palampur in the Kangra district which was a 
part of Punjab. I hope at the time of the 
formation of a separate university, Himachal 
Pradesh will get a proper share from the 
Punjab University and not lose their assets and 
get liabilities in bifurcation as was done in the 
case of Haryana. With these words, I 
commend the Bill. Let us do something with 
regard to the Vice-Chancellor  and the  Board. 
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SHRI ANNASAHEB SHINDE : Doctor 
saheb, your party in Haryana wanted this 
separate university. What have you to say 
about it? 
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SHRI U. K. LAKSHMANA GOWDA 
(Mysore) : Mr. Deputy Chairman, I rise to 
welcome this Biil which provides for the 
formation of two Agricultural Universities in 
the Slates of Punjab and Haryana. This is a 
consequence of the division of the original 
State of Punjab into Punjab and Haryana, and 
however much my friend. Dr. Mahavir, might 
have said that it is not a matter to be 
encouraged—the formation of smaller and 
more and more universities at different places, 
when the work could be done by one 
university—but this is a practical fact which 
we have to accept. When we have accepted the 
fact of division of a State on either the basis of 
language or something else, we cannot say 
that we do not concede the wishes of those 
States, and the formation of Agricultural 
Universities being exclusively a State subject, 
as a result of the resolutions passed by the 
State Assemblies of the two States these two 
Universities have come into existence and I  
welcome them. 

In this connection I would like Io refer here 
to the position of Himachal Pradesh, part of 
which was also carved out of the Punjab State. 
I expect that the institutions under the Punjab 
Agricultural University, which were situated 
at Ludhiana, Hissar and also at Palanpur, 
would become centres of three separate 
universities. However, now the Haryana 
University and the Punjab University have 
come into being and the Palanpur unit still 
continues to be affiliated to the Punjab 
University. Let me hope that in the near future 
it will convert itself into a full-fledged 
university so that it will be fulfilling the 
aspirations of the people of Himachal  Pradesh 
as well. 

So far as tlie division of the assets and also 
the other liabilities is concerned. I find here 
that it has been effected on the >f 40 per cent 
and 60 per cent between Haryana and Punjab 
States. This is in line with the allocation of 
ofher units.  but i would like to stress here 
that when the question of conversion of the 
Palanpur college into a university for 
Himachal Pradesh comes,   the same 
proportion    as   the 

division which was effected in respect of the 
three States, that is 7.75 per cent, should be 
made available to (he Himachal Pradesh 
Agricultural   University as well. 

I would like to refer here to the constitution 
of the Board. So many criticisms have been 
launched against this. The Board consists of 
the Vice-Chancellor, the Chief Secretary, the 
Agriculture and Finance Secretaries, the 
Director of Agriculture, the Director of 
Animal Husbandry, etc. What we find is, there 
are more Secretaries. It is quite right that it 
should have people like the Director of 
Agriculture, the Director of Animal 
Husbandry and a nominee of the Indian 
Council of Agricultural Research included in 
it. There is criticism about sub-clause (iii) 
which says : "one from amongst persons who 
are, in the opinion of that Government, 
distinguished industrialists, businessmen, 
manufacturers or live-stock breeders, 
associated with agricultural development". 
Probably this is meant to include 
manufacturers of agricultural implements or 
institutions of agricultural engineering who 
have an interest in agricultural development. 
But in the present context particularly when 
the words "industrialists" and "businessmen" 
are anathema to so many people, this could 
have been worded better, the main idea being 
that you provide on the Board a place for 
people who have technical knowledge of the 
manufacturing of agricultural implements and 
also other agricultural items like fertilizers, 
chemicals, etc. I feel that it could have been 
put in a better form. 

Also I would like to join with my other 
colleagues here that it would be a good idea to 
associate student representatives with the 
Board. 

AN HON. MEMBER : What about Kisans 
? 

SHRT U. K. LAKSHMANA GOWDA : I 
do not know about Kisan organisations. I do 
not think the university has very much to do 
with the Kisan organisations as such. There 
might be other organisations in which they 
may be very profitably included. 

So far as the agricultural universities are | 
concerned, I would like to stress here the 
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[Shri U. K. Lakshmana Gowda] 
points which were raised by my friend, Dr. 
Ramiah, who is an agricultural scientist. The 
one important aspect of it is the absence of 
proper extension service in agriculture. In 
order to carry the fruits of research from 
agricultural institutions, a well-organised 
extension service with a liaison section is very 
necessary. At present this liaison and 
extension s'ection is handled by the different 
agriculture departments and also the taluka 
development boards. This I find, Sir, is not 
working quite satisfactorily. In the first 
instance, such extension and liaison workers 
are neither qualified nor are they remunerated 
sufficiently in order to handle this aspect of 
the thing. It is very necessary that the fruits of 
research from the universities and other 
research institutions are taken to the farmer 
right into the mos't interior places; otherwise 
any research from the universities or the 
research institutions will remain only on paper 
and it will not be put into proper use. 

In this connection I would like to commend 
tlie excellent work in the liaison and extension 
service which has been undertaken and 
successfully done in the coffee research 
station. When the Coffee Board came up and 
the coffee research station was started in the 
1940's, this extension wing also became part 
of the research institution, and I would like to 
mention here that the crop which was hardly 
20,000 tonnes in the 1940's reached the peak 
of nearly 80,000 tonnes two years ago, and it 
is mainly attributable to the excellent work 
done by the extension and liaison section 
attached to the coffee research station. 
Particularly in coffee where the large majority 
of the farmers are having smaller holdings, 
this work has been done very excellently, and 
I would like to commend this here so that the 
agricultural universities with the co-operation 
and collaboration of the different Agriculture 
Depari-ments and extension sections of the 
taluka boards could bo entrusted with the 
work of doing this liaison work for carrying 
the fruits of research from the institutions to 
the farmers as such. 

Sir, mention was made about the catering 
of agricultural education to the mass > f small 
farmers. In this connection, I would like to 
s'ay this.    How many people are in a 

position to send their children to the agricul-
tural universities, particularly the small 
holders ? With the advent of the Land Reform 
Acts in the different Slates, actually the 
ceiling which was fixed for the rural sector as 
against the urban sector was on the basis of 
the return per year. I think it was on the basis 
of a unit which would provide Rs. 3.600 a 
year net profit or Rs, 7,200 g.oss profit. Can 
we expect of people who are brought under 
this small ceiling—it is worked out at 18 
standard acres in most of the States—that the 
children of such small holders would have 
enough finance to go and study in agricultural 
universities ? Further, there is now a 
widespread agitation and also a proposal for 
reducing such ceilings. If that happens, how 
do we expect Ihe agricultural holders whose 
ceiling has been fixed at such a low level to 
pro-vids their children with education in agri-
cultural universities ? 

Dr. Ramiah made a very good suggestion. 
He commended the example of the Agri-
cultural University in Orissa. Unless a 
sufficient number of scholarships are made 
available and also loans are granted for the 
rural sector—loans which could be cleared in 
very long instalments after Ihe agricultural 
graduates get employment—it is not possible. 
That is the only way whereby you can help the 
children of the small holders to get any higher 
education in the agricultural universities. 
Otherwise, it will only be the urban sector 
again which will be able to send their children 
to the agricultural universities, and this will 
not help the agriculturists and the farmers as 
such to have their children educated in 
agriculture at the higher level. 

Sir, again we come to this question : After 
so many agricultural graduates are produced 
in this country, how are they going to find 
employment ? At one time such an 
encouragement was given for expanding 
engineering education and now we find that 
more than 70,000 engineering graduates are 
without jobs. So, it is very necessary that 
when agricultural education is given proper 
job-training also is provided because we 
cannot expect all these people, all these 
graduates, who are turned out. to come and 
settle on lands, particularly, as I said before, in 
places where the ceiling is so low. I would 
like to suggest here that there is 
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employment which is available in the plan-
tation sector, particularly in te*, ccflce and 
rubber plantation areas and some arrange-
ment, with the cooperacion of their organi-
sations and the agricultural universities, could 
be made, a d some process could be evolved 
by which the graduates who are coming out of 
the agricultural universities and who migh[ be 
having special training in those lines would be 
made to get into more and more jobs in the 
plantation sector. 

I would also like to suggest here—unless 
you have an employment bureau which 
functions with the cooperation of the agri-
cultural universities, I am sure it will be very 
difficult for these young men who go out of 
the universities to find employment outside. 

Sir, mention was made by Shri Krishan 
Kant. I think, that the tenure of the office of 
the Vice-Chancellor and others should be 
limited to only two terms and he spoke about 
bureaucracy, thi continuing there of the e 
people and the developing of a vested interest. 
1 would like to say here—if competent and 
well-qualified people are in it, why should 
there be such a restriction ? There should not 
be any restriction at all. All that we need is a 
proper person with an interest in the 
universities and he should be allowed to 
continue. And I am against any such arbitrary 
restriction being placed there mainly on the 
basis of a fear of vested interests developing in 
these universities. 

Sir, before I conclude, I would like to 
mention here about the transfer of the staff 
and others from one university to other 
university.    Clause 37(4) says— 

"Notwithstanding anything contained in 
the Industrial Disputes Act, 1947. or any 
other law for the time being in force, the 
transfer of the services of any officer or 
other employee from the existing 
University to a corresponding Lmiversity 
shall not entitle such officer or other em-
ployee to any compensation. whether under 
this Act or under any other law for the time 
being in force, and no such claim shall be 
entertained by any court, tribunal or other 
authority." 

I can understand if the transfer takes place 
only under this Act and a restriction can be 
placed there because the transfer of people 
will be on the sam; basis as for others. But 
how can compensation be not available or any 
restriction could be placed if they arc entitled 
to any benefit under any other Act ? It should 
be available to Ihem. 

SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Vice-Chairman, Sir, on principle I would like 
to welcome and support the Haryana and 
Punjab Agricultural Universities Bill. In view 
of the fact that beth the Legislatures have 
passed a Resolution that these universities 
should be formed perhaps the Government of 
India feels— and Parliament feels—that we 
should be the stamping machines. Whatever it 
is, on economic grounds I would not support 
it but on legal principles and on democratic 
principles, we have to accept this". Two 
universities instead of one within such a small 
area would be too much of a duplication and 
the mania for creating universities in one's 
jurisdiction cannot also be indiscriminately 
encouraged, though we nre bound 
democratically to do so. Education, whatever 
it is, has to be job-oriented, and it has to be 
coordinated. These two agricultural 
universities could confine themselves to 
Masters Degree. And I would rather go a step 
forward and suggest that the doctorate 
standard in agriculture and alfied subjects 
should be confined only to a top, high-level 
Central university, rather than every State 
living Io start a university upto post-graduate, 
doctorate and such other Standards, lest the 
poor economic resources in our country 
should be depleted and squandered away on 
similar projects. 

Further, 1 have seen some of the uni-
versities having on their rolls Senate mem-
bers. Academi; Council members and others, 
from amongst people who have not even 
completed their elementary education. I have 
known it. Can I request the Government anil 
the hon. Member concerned to ste that none of 
Ihe members who are appointed to the 
Academic Council or to the Senate or things 
like that in universities are below the standard 
of Master's Degree in agriculture and allied 
science ? I  have   seen  some  of the  Vice- 



[Shri G. A. Appan] Chancellors. They are 
third-class graduates. Can I at least have an 
assurance from the Minister and from the 
Government that nobody who does not hold a 
doctorate at least in three faculties is 
appointel as Vice-Chancellor in any 
university ? You know—if one person has a 
doctorate in only one faculty, he wiH not be 
able to know the standards of the other 
faculty, he will not be able to discern 
properly. So, let us not allow blind people to 
lead the blind. Let us not allow mediocres 
and low standard people to come and lead the 
people in, higher standard sectors and thus 
pamper their vanity and false prestige (Time 
bell rings) Mr. Deputy Chairman, I will not 
sit down till I have spoken for 20 minutes. I 
will take the whole time of my party. I do not 
like to be prevented from speaking like this 
because my attention is distracted. 

MR. DEPUTY CHAIRMAN : We are 
allowing individual Members 10-12 
minutes. You have taken seven minutes. 

SHRI G. A. APPAN: Let me take thirteen 
minutes more. I want your protection. 

MR. DEPUTY CHAIRMAN : You can 
take one or two minutes more. You had 
promised that you would conclude your 
speech within five minutes'. That is why I 
called you. And when I call you, you say you 
will take twenty minutes. This is not good. 

SHRI G. A. APPAN : I have to place 
the interest of my community before this 
House. ' 

MR. DEPUTY CHAIRMAN : You con-
tinue your speech and conclude within five 
minutes. 

SHRI ANNASAHEB SHINDE : You are 
speaking as if these are the demands for 
grants   of the  Ministry. 

SHRl G. A, APPAN : In regard to 
University education because there is no 
specific    reservation    for    the    Scheduled 

Castes and the Scheduled Tribes. They do not 
get admissions in the intermediate and higher 
classes in the various faculties for which they 
want seats. The hon'ble Minister should 
assure the House that there will be 
reservation up to 25 pef cent, for the 
members of the Scheduled Castes and the 
Scheduled Tribes in every faculty, in every 
class. They refuse admission on the plea that 
the student is not up to the standard. I do not 
agree. There are any number of people with 
doctorate from foreign Universities. I 
s'trongly urge upon the hon'ble Minister—he 
knows it already —that these people should 
be appointed and absorbed in the new 
Universities forthwith. Further, in every post, 
in every t category, in the posts to be filled 
and in the existing vacancies the hon'ble 
Minis'ier concerned should please see tbat 
our quota does noCfall short even by one per 
cent. 

Mr. Deputy Chairman, Sir, learning and 
earning should go together. Agriculture 
education does not depend only upon higher 
standards of training that we impart to our 
top administrators. We want technical people 
at the lower level also to be trained, as 
crafts'inen. and agricultural fieldsmen etc. for 
whom the agriculture colleges should impart 
specialised training. Furthermore, they 
should also formulate a policy on rural 
education to the farmers from the very 
beginning as is done in the case of colliery 
workers and labourers in other countries. 
According to Dr. Ramiah. as he Said, we 
should try to give sufficient number of 
scholarships and fellowships and things like 
that for student who could make the best use 
of their University education, who could put 
their training and education to the cause of 
the country so that they could earn arid learn, 
learn and earn and repay loans and other 
things on easy ins'talments, when they could 
be employed. 

Further, when the whole country is trying 
to consolidate into one sector nation, we 
should not allow fragmentation of our 
institutions. Instead there should be con-
solidation, integration and solidarity. When 
everybody is meeting at one stage and 
contemplating in terms of international unity, 
let us not go narrower in our limits anti  s'tart 
smaller institutions. 

(Time hell rint 
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MR. DEPUTY CHAIRMAN : You can 
conclude in one minute. 

SHRI G. A. APPAN :   Yes, Sir. 

SHRI  A.  D. MANI :     He    is    
making valuable points. 

MR. DEPUTY CHAIRMAN : Thai is 
why  I  have given him 12 minutes so  far. 

SHRl G. A. APPAN : Mr. Deputy 
Chairman, let me also finally request the 
hon'ble Minister to please assure us on the 
floor of this* House that the points which 1 
referred to here, namely, reservations for the 
Scheduled Castes and the Scheduled Tribes, 
scholarships, fellow-ships, foreign travels 
and admissions to every class' and every 
faculty, every appointment, from the heads 
of the Department to the peon down below, 
to the post of lecturers. Readers, including 
the Vice-Chancellor, will be given sufficient 
consideration. 

SHRI ANNASAHEB SHINDE : Mr. 
Deputy Chairman, Sir. I am thankful to the 
hon. Members and ihe hon'ble House for 
giving general support to the Bill which is 
intended to bifurcate the Universities of the 
Punjab and Haryana. I must say the 
dis'cussion here has been also very edu-
cative for me personally. 

Some Members made a number of sug-
gestions in regard to agricultural education. 
Hon'ble Member are attaching great im-
portance to agricultural education because 
they realise that agricultural education has a 
great role to play in the development of 
agriculture in our country. Therefore, they 
made a number of valuable suggestions 
while discussing the provisions' of the Bill. 

1 am particularly thankful to Dr. Ramiah 
who is a great scientist and a very know-
ledgeable person. Dr. Ramiah has met all 
the points raised by Shri Mohan Lal 
Gautam who was in charge of Agriculture 
in U.P. when the Pantnagar University was 
being established. On the basis of his 
practical experience, naturally he raised 
some points. They have been ably met by 
Dr. Ramiah. 

The first point that has been raised by 
some  of the hon'ble Members, Shri Dah- 

yabhai Patel. Shri Mokherjee. Dr. Bhai 
Mahavir and others, was regarding the need 
of having two Universities at all. With due 
respect to the feelings' of these Members, i 
must say that these hon'ble Members are not 
taking into consideration the reality of the 
situation. Of course, as I mentioned earlier, 
it has been the Government of India's policy 
that each State should have a separaie 
Agricultural University. Sir, ours is a vast 
country with different agro-climatic - 
conditions. Different crops occupy important 
position in different areas. Even the 
language problem is also there though not to 
the same extent in the Punjab and Haryana. 
It is, I think, very desirable that each Stale 
should have an independent Agricultural 
University and that hes been the Govern-
ment of India's approach. That is why about 
15 Agricultural Universities have been 
established in the different States in our 
countrv. 

Sir, there was one common    University for 
the Punjab and Haryana.    As a result of 
bifurcation, in Haryana there    was    a 
demand for having a separate Agricultural 
University.    Sir,   two years earlier I hap-
pened   to visit  the  Hissar  campus of the 
Punjab  Agricultural   University.    Actually 
a demonstration took place before me and 
they said  that they must have  their  own 
University and that  I must give them an 
assurance there and then that this University 
would be separated. A lot of commotion 
developed subsequently because    they, 
thought that the Government was delaying 
the  decision. The  students  were quarelling 
amongst themselves. Even the teaching staff 
was affected. The entire atmosphere and the 
academic life was becoming more and more 
difficult.     So there was need to bifurcate the   
Universities.     It   is   no     use    acade-
mically arguing  that there should not  be 
separate Universities.   I, therefore, do not 
think that the point raised by the hon'ble 
Members,      Mr.    Dahyabhai     Patel   and 
others, really deserves    any   consideration. 
Therefore, when Mr. Dahyabhai Patel was 
speaking. I  asked him   'Will you agree if 
there is   one    agricultural   university   for 
Gujarat and Maharashtra ? If so,   perhaps we  
will take a  different position."    Then when     
Dr. Mahavir   was   s*peaking—he 
welcomed the measure and I am thankful 5 
P.M. 
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[Shri Annasaheb Shinde] to him for that—
I said that the Jan Sangh I itself in Haryana 
was  asking  for a sepa-1 rate agricultural   
university   in    Haryana, His party itself was 
asking for a  bifurcation  of  the  university.     
So,  persons  who were really in touch with 
the local situations, irrespective of    political    
affiliations, were demanding  that there  
should  be    a »eparaie university for  
Haryana.    I, therefore, think that this was a 
very desirable step.   I saw,  when the   
Members    made speeches, that by and large 
they welcomed the step taken by the  
Government in  bifurcating  the university. 

Then, there had been some criticism in 
regard to the constitution of the Board of the 
universities. Here I would like to say that 
some of the criticisms made by hon. 
Members deserve some consideration. 
Particularly my friend, Mr. Krishan Kant, as 
is usual with him, spoke with a lot of 
emphasis. Here I would like to submit for 
the consideration of the hon. Members that 
as far as agricultural education is concerned, 
it is a State subject. Normally Bills of this 
nature do not come before Parliament. They 
are dealt with by the State legislatures. But 
this Bill has been brought before Parliament 
because it is a question of bifurcation of an 
university which has jurisdiction over two or 
three Stales. That is why as a result of the 
resolutions which were passed by the res-
pective legislatures in Punjab and Haryana, 
Parliament has been empowered to proceed 
with this Bill. The point I am sub-milting is 
that normally it is* the State Governments 
and the State legislatures who deal with this 
subject, and naturally while drafting the 
provisions of this Bill we have to consult the 
State Governments and we have io give due 
weight to the desires of the Slate 
Governments in making the various 
provisions'. 

A number of Members made the sug-
gestion why students should not be asso-
ciated with the management of these uni-
\ersities. I consider this suggestion a very 
valuable one, because we have been seeing 
now in the country and elsewhere a lot of 
discontent in the student world and a number 
of problems are coming up. I think it is very 
desirable to associate students' with the 
management of universities.    That  is my 
own  view.    But it is 

rather difficult for me to accept any 
amendment to this effect or to do anything 
right now. But may I assure the hon. Members 
that as far as this aspect is concerned, I will 
take it up not only with the Punjab and 
Haryana Government-, but wilh all Ihe State 
Governments ? I will request them to see that 
they take steps to associate students with the 
management of the universities as far as 
agricultural universities are concerned. I know 
tliat some of tlie State Governments are verv 
keen to do that and I would very much 
welcome it if they were prepared to accept ray 
suggestion. 

Then an important suggestion was made in 
regard to education to be provided for the sons 
of farmers, particularly small farmers. Shri 
Mohan Lal Gautam, who is not here now, said 
that when the agricultural universities were 
organised in the beginning, the idea was that 
facility would be provided to students to earn 
and learn at the same lime. To what extent this 
will be possible in particular States, depending 
upon the situation there, is a matter for further 
examination. But as far as the approach of the 
Indian Council of Agricultural Research or of 
my Ministry is concerned, we would very 
much like the universities to encourage this 
aspect of the matter because we know that still 
higher education in this country is confined to 
a Small section of the society. We want 
expansion of education. If expansion of 
education is to be genuine, facilities should be 
given especially for the poorer sections of the 
students and people in the rural areas: more 
scholarships should be made available; -.ind if 
in certain univer-cities, it is possible to 
provide some part-time employment, etc., so 
that they can earn and learn, such facilities 
should be made available. As" far as my 
Ministry is concerned, it would like to advise 
the agricultural universities that they should 
try to move in this direction to the extent 
possible. 

Dr. Mahavir made a flat accusation that we 
are depending too much on foreign experts in 
developing our universities. I will have no 
difference with him if he makes a general 
statement that we should not be dependent too 
much on foreign experts for development in 
any field inclu- 
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ding agriculture. But the point he made cut 
that we are depending entirely on foreign 
experts in this* matter is not correct, 
because we have very many universities in 
the country and the number of foreign 
experts is insignificantly small compared to 
the large number of scientists and acade-
micians who are working in our agricultural 
universities. May I submit, Sir, that the 
calibre of our scientists' and others who are 
working in these agricultural universities is 
first class. They are first rate people. They 
are making a contribution and I must submit 
for the information of the House that the 
contribution which some of the leading 
agricultural universities have made in 
developing agriculture is mainly the 
contribution of Indian Scientists, young 
scientists, who are working in these organi-
sations. We should not unnecessarily have 
the prejudice that these contributions have 
been possible only because of foreign 
assistance or foreign aid. Of course, in the 
present context of international deve-
lopment, the way technology and science is 
developing the world over, it is but 
unavoidable that we should try to get the 
benefits of development elsewhere. For 
instance, in the case of wheat whatever 
research activity was carried on in Mexico, 
we have tried to take the maximum benefit 
from that. But that does not mean that we 
should be entirely dependent on foreign 
experts. So I would like to rebut the 
argument given by Dr. Mahavir in regard to 
this*. 

Then criticism was made as to why 
industrialists should have been associated 
with these Boards. I have already made a 
submission that ultimately it is for the Stale 
Governments to take a decision in these 
matters. That is why while drafting these 
provisions we had relied on the suggestions 
of, the State Governments'. But I would like 
to draw the attention of the hon. Members to 
the provisions of the previous Punjab 
Agricultural University Act. Most of the 
provisions here have been reproduced from 
that Act. I do not think that an impression 
should go round that some effort is being 
made to introduce the influence of 
industrialists', to bring in the industrialists 
by the backdoor. The intention is, just as 
progressive farmers would be associated 
with the Board of management, the  advice 
of per- 

sons who are closely associaied with pro-
duction processes should also be available so 
that appropriate policies of research may be 
formulated. As I was submitting in the other 
House, our experience in the past has been 
that if academic life is completely isolated 
from the practical life, it is not very desirable, 
and many times the results are not very good. 
Th© experience elsewhere is that if persons 
who have close association with production, 
persons who have specialised knowledge in 
particular fields are associated in bodies 
where broad policies are formulated, that is 
found useful. I would like to read out that 
clause. It is not s'imply because a person is an 
industrialist or somebody who would be 
directly associated with it. The clause reads 
like this— 

"........ one from amongst persons who 
are in the opinion of that Government 
distinguished industrialists, businessmen, 
manufacturers or livestock breeders 
associated with agricultural development." 

After all from out of many he would be one. 
Therefore. I would submit for the 
consideration of those honourable Members 
who may have some mental reservations 
about it that they need not press this point tot) 
much. AS I have already submitted, it has 
been put in here on the basis of the advice of 
the State Governments also. 

Then there was some criticism that these 
bodies should not be too much dominated by 
bureaucrats. I entirely share the sentiments' of 
honourable Members that the boards of 
management of these Universities should not 
be too much dominated by officials and that 
they should be mainly educationists with 
specialised knowledge. As far as the 
suggestions in this respect are concerned, I 
welcome those suggestions and they would be 
helpful to us in formulating our policies; they 
would help also the Indian Council of 
Agricultural Research in advising the 
Agricultural Universities'  in  other States in 
future. 

Then a suggestion was made by some 
honourable Member that adequate attention 
should be paid to the development of cattle 
wealth. This Agricultural University  of  
Haryana which is coming   up   is 
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its cattle t e cling and we expect that the 
Haryana Agricultural University would take 
particular terest in the development of cattle 
we^t'1 i"d that will go a long way in maki a it" 
contribution io the national wealth if ir takes 
more interes"; in this respect 

Sir, I do not want to take much time of the 
House because I have already submitted that 
this is the least controversial Bill and it is 
consistent -vith the desire of the people of 
Punjab and Haryana who wanted to have a 
separate 'Iniversity for each State. This Bill 
implements, bv and large, the wishes of the 
peop'e of Punjab and Haryana. And foT the 
people of Himachal Pradesh, may I assume 
you. as I have already said earlier, th^t their 
wishes also will be respected Therefore, as far 
as this Bill is concerned ' request honourable 
Members to extend their unanimous support 
to it. I also request the two or three 
honourable Members who have given their 
amendments to withdraw them. 

MR DEPUTY CHAIRMAN : The question 
is—- 

"That the Bill to provide for the estab-
lishment of two independent Agricultural 
Universities in place of the Punjab 
Agricultural University constituted by the 
Punjab Agricultural University Act, 1961, 
and, for matters consequential on or 
connected with, the establishment of those 
independent Agricultural Universities', as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : Now we 
shall take up clause by clause consideration of 
the Bill. 

Clauses 2 to 45 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI ANNASAHEB SHINDE :  Sir,   I 
move— 

"That the Bill be passed." 

The question was proposed. 
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SHRI       K.      CHAND RASEKHA RAN 
(Keraia) : Mr. Deputy Chairman,,I shall be 
very brief and ] am here jus't to emphasise on 
two aspects of the matter in view of the 
apprehensions that have been expressed by 
even honourable Members from the ruling 
party in regard to the nomination of the Vice-
Chancellor and the constitution oi' the boards 
of management of these two Universities. I 
would particularly emphasise this' aspect that 
the Government should see to ihe 
implementation of the provisions of the Bill 
which is going to be passed by Parliament 
today. There should be absolutely no partisan 
or political considerations in the nomination 
of the Vice-Chancellor and the mem- 

bers of the boards of management. Ii is not 
only the words of the statute that should be 
complied with but the spirit of the statute has 
to be complied with. Secondly, Sir, these 
Agricultural Universities should be able to 
provide a real agricultural bias and a 
psychological feeling among the students that 
go out of these universities that they are to 
serve the natioin, that they are to see that the 
production in the country is enhanced. We 
have already seen that in the United State of 
Punjab agriculture has greatly advanced, small 
industries have greatly advanced. Punjab, 
when it was undivided, was a model for the 
whole of India in regard to ihe growth of 
agriculture and the growth of small-scale 
industries. I am sure that these two 
universities' that are being sponsored today 
would be a model to the whole of this country. 
Thank you; Sir. 

SHRI ANNASAHEB SHINDE : Sir, I 
appreciate the sentiments expressed by the 
hon. Members, particularly tbe hon. Member 
who spoke last. I quite agree with him that the 
element of politics should not come in the 
way of appointments or even in the day-to-
day functioning of the univers'ities. As the 
hon. Member rightly said, these universities 
have been playing a very important role in tlie 
development of agriculture and the intention 
of having the universities is that education, 
extension and research should be co-ordinated 
and integrated and the universities not only in 
Haryana and Punjab but all the agricultural 
universities in the country are expected to 
make their contribution. Already it is being 
recognised in the country that the agricultural 
universities are playing their role. We should 
try to create the necessary atmosphere both in 
Parliament and outside. So these universities 
may be very effective and they will pla> a 
very important role and make their 
contribution in the development of 
agriculture. 

To the hon. Member there I may submit 
that the wellbeing of the downtrodden is 
dearest to our heart and the Agricultural 
Universities, as I have already submitted, 
should continue to attend to the problems' of 
the  sons  of  small farmers and    even 
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to the .sons of tlie backward communities and 
the Scheduled Tribes. That is all I can say, 
Sir. about it. 

MR. DEPUTY CHAIRMAN : The ques-
tion  is": 

"Thai   ihe Bill be passed". 

The motion was adopted. 

THE     COMMISSIONS     OF     INQUIRY 
(AMENDMENT)   BILL,   1969 

for   reference   to   tlie   Joint  Com-
mittec of the Houses 

IHE DEPUTY MINISTER IN THE 
MIN'STRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : Sir, I beg to move  the 
following motion  :— 

"That this House concurs in the re-
commendation of the Lok Sabha that the 
Rajya Sabha do join in tlie Joint Committee 
of the Houses on the Bill to amend Ihe 
Commissions of Inquiry Act, 1952, made in 
the motion adopted by the Ixik Sabha at its 
sitting held on the 24th December, 1969 
and resolves that the following members of 
the Rajya Sabha be nominated to serve on 
the said Joint Committee: 

1. Shri Phool Singh 

2. Shri Gulam Nabi Untoo 

3. Shri N. P. Chaudhri 

4. Shri T. G. Deshmukh 

5. Shri Kota Punnaiah 

6. Shri Sheel Bhadra Yajee 
7. Shri M. L. Kollur 
8. Kumari Shanta Vashist 
9. Shri B. T. Kemparaj 

 

10. Shri   Chandramouli   Jagarlamudi 
11. Shri R. N. Jha 
12. Shri K. P. Subramania Menon 
13. Shri  Balachandra Menon 
14. Shri J. S. Tilak 
35. Shri Pranab Kumar Mokherjee; and  

that  this House recommends  to 

tlie Lok Sabha tliat the Joint Committee 
be instructed to report in the first week of 
the Monsoon Session, 1970." 

Sir, the Commissions of Enquiry Act. 1952 
was enacted after due consultation with State 
Governments to facilitate the setting up of 
commissions with requisite powers to inquire 
into, and report on, any matter of public 
importance. It was realised, on the basis of our 
past experience, that the expedient of 
promoting special legislation for setting up a 
commission of inquiry each time the need for 
it arose involved a tardy process which more 
often than not ended in the withdrawal of the 
proposals for inquiry. The utility of such 
inquiries as a means of arriving at a proper 
appraisal of matters of public importance, 
ascertaining facts relating to matters of public 
inportance, and infusing public confidence is 
quite evident. As the need for such inquiries 
was bound to be a recurring one, it was felt 
advantageous to have an enactment 
generalising the powers which commissions of 
inquiry may exercise and leaving it to the 
Government to constitute a commission as and 
when necessary. This in short was the genesis 
of the Commissions of Inquiry Act,  1952. 

Section 5(2) of the Commissions of Inquiry 
Act, 1952 authorises a commission of inquiry 
to require any person to furnish information 
useful for, or relevant to the matters under 
inquiry. No penalty is however provided in the 
Act at present for disobedience to such a re-
quisition, and the Press Commission, cons-
tituted under the Act, appears to have ex-
perienced some difficulty in collecting in-
formation. Tlie Government therefore referred 
the matter to the Law Commission, for their 
examination. Taking into account the 
importance of the Act and the need for a 
proper system of inquiries, the Law Com-
mission undertook a comprehensive exami-
nation of the entire Act in the light of the 
working of the Act during the previous years, 
the practice in, other countries in relation to 
inquiries and tlie other literature on the 
subject. After taking into account the views 
expressed by the State Governments, High 
Courts, Bar Associations and also by some 
Judges, who as Chairman   of certain  
Commissions  constr- 


